
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 

THIS THE 9TH DAY OF JANUARY, 2003 

6ivjl Contempt Application ~o.02 oi 2003 

Orjginal Appljcation No. 1528 cf 2002 

CORAM-: 

HON.MR.JUSTICE R.R.K.TRIVEDI,v.c. 

HON.MAJ.GEN.?K.K.ERIVASTAVA,MEMBER(A) 

K.Aravindakshan, S/o Late- 
o:s.Menon, resident of 208 D Defence 
Colony, Jagmau, Kanpur Nagai. 

Applicant 

(By Adv: Shri S.C.Tewari) - Versus 

Shri G.N.Mathur 
Director, 
Defence ~aterials & Stores Research 
and Development Establishment 
(D.M.S.R.D.E) I G.T. Road, 
Kanpur. 

• •• Respondents 

0 R D E R 

JUSTICE R.R.K.TRIVEDI,V.C. 

We have heard .Shrj S.C.Tewari learned counsel for the 

arpljcant. 

This applicatjon u/s 17 of A.T.Act has been filed for 

punjshjng the respondents for committing contempt of thjs 

Tri bun al fer w i I f u J d j so bed i e nc e of the order of this 

TrjbunaJ dated 3.1.03 passed in OA No.1528/02. 

The facts of the case are that applicant was serving 

as Senior Store Officer Grade-I f n Defence Mlfl,iteriaJ and 

Stores Research and Development Establishment, Kanpur. By 

order dated 12.7.02 he was transferred from Kanpur to New 

Delhj. As clear from the order dated 26.12.02 the 

applicant was relieved from the post and was directed to 

report at New Delhi. The aFpljcant thereafter filed OA in 

this Tribunal which was disposed of at the admiesion staoe 

on 3.1.03 with the following direction:- 

~ 
•• p2 



2 

II I think it woul6 be in the interest 

of justice to djs~ose of thjs OA at the 

admission stage itself by directing the 

respondents to consider the case of the 

arplicant sympathetically and pass appropriate 

orders in accordance with the law within 

~ ~eriod of 4 weeks from the date cf 

ccmmunication cf this order. The applicant's 

counsel has stated that the appJicant has 

not yet handed over the ch e r q e as he has be e n 

advjsed bed rest hi~self. If the statement 

is tcrrect, the re~pond~nts are directed not 

to give effect the impugned orders for the period 

of 4 wee.ks ti 11 the .representation is dee i d e d 11 

The o r i e v an c e cf the a pp.Li c a n t is that when he ue e 

declared medicalJy fit on.6.1.03 and he went to join the 
~ 

post at Kanpur, he wa e not even aJlowed to snt.e r the,.,_...i-. _,, .,, 
premises and thus the r e s po nd e n t.e' has commit t e d . contempt 

of this Tiibunal. 

We have carefully considered the_ submission made by 

the counsel for the applicant, however, we are not 

conv i n c e d ,. From the order dated 26.12.02(Annexure 2) it 

is clear that applicant was relieved on 26.J2.02 before he 

fiJ.ed this OA. in this Tribunal. The order of transfer 

dated 12.7.02 and relieving order dated ·26.12.02 were not 
~ 

.). 

quashed, they remained intact., 8n the statement · o f 

applicant that he has not handed over the charge) 

itner:im order was passed that orders will net be given 

~ffect1 if the statement given by the applicant is corr~ct. 

As the applicant was a lt e ady · relieved by an order in 

writing there was no question cf handing over any charge 

thereafter. In thP circumstances, we do not £ind that any 

contempt has been committed. ThE e ppI i cat j on is 
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accordingly rejected. 

We a: e · i n formed th a t rep r es en t a t j on c f t he a i::· P 1 j cant 

js still pending and has net been decided. Jf the 

applicant is so advised, he may make an ~pplication before. 

the Authority before whom his .r ep r e s e n t e t i on is pend i nc 

for any int~rim order permittjng him to continue at Kanpur 

which may be c c n s j dered and dee i de d as pe r rules. 

Subject · to efc r e s a id , t h i e epp l i c e t ion is r e j e c t e.d , 

No order ae tc 

n_· ----­ \L 1 
VICE CHAIRMAN 

----~--~--~---~- Dated: 9th-Jan~ 2003· 

Uv/ 


